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CENTRAL ADMINISTRATIVE TRIBUNAL
: PRINCIPAL BENCH

0.A. NO 2745/1991

New Delhl this the 24th day of November, |

HON BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

LON‘BLE SHRI R. K. AHOOJA, MEMBER (A)

v

P. Muraleedharan

s/0 Shri V. S. Warlyar,

pesk officer (Under suspension),
Department of Telocommunlcatlons;
sanchar Bhawan, New Delhi,

R/0O I-85, sarojinl Nagar,

'New De]hl 110023. -

-

wVersusm

1. union of India. thlough,
Secretary, Department? f
Teleoomnunlcatlons, Al
Ssanchar Bhawan, =
New Delhi.

T
ol

R Ministry of compunications through
Secretary, Department of -
Telecommunloatlo 'a‘Sdnchar Bhawany
New Delhi. '~ <

3. secretary to ¥he Govt. of India,
Depa.tment of- Teleoommunlcatlons,_

Sanchar Bhawan, .

New Delhl.’

By thlS appllcatlon, the app

;‘challenging the Quspen31on order duted’26.8,

are’ f tha leew that the suspen31ow order
Y. bepausc the applloant thlnks
mlsconcerved He may
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before us, and 1if ultimately, he is not satisfiéd with

the result of the_lenquiry prooeedings, he has the

psual remedies ‘and thereafter the doors of this

Tribunal are also open to him.

3, It was fufther arguedAby the applicant that
since the date of his suspension, there has been Dno
progress 1N the enqulry proceedings. In this context
we may direct the respondents té éxpeditiously deal
with fhe enquiry proceedings and as far as possible,
to cloclude the same within{a‘period of one year from
the date of receipt of this}ordék, provided that the
applicant oooperate§.'dith tﬁe enguiry and dogs not

“obstruct or debai_; the enquiry proceédings

unnecessarily. Do
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4, Subject t bservations aforesaid, this 0.A.

is hereby summarily ‘dismissed.

( K. M. Agarwal )
»,Chairman '
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